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Committee to laok into the extre-
mely slow pace of industrial deve-
lopment and lack of adequate infra-
structure, like reilway lines, roads,
waterways, airways, bridges and
other amenities like postal services,
telecommunicationg, drinking water,
banking and health services, insti-
tutions for technical and vocational
education and the promotion of
tourism, hydel-generation, forestry,
agriculture including horticulture,
irrigation, mass communication
system in the hilly regions of the
country, regulting in their extreme
backwardness and to suggest ways
and means to ensure their rapid
economic development so as to bring
‘them at par with the developed
regions of the country within a
period of five years.”

The motion was negatived.

———

MR. DEPUTY-SPEAKER: Now
Shri Atal Bhari Vajpayee will move
his resolution.

He is absent,
17.50 hrs.

RESOLUTION RE: PREVENTION
OF TARNISHING OF IMAGE OF
MAHATAMA GANDHI

SHRI TYVYAB HUSSAIN (Farida-
bad): Sir, T beg to move:

“This House recommends to the
Government that any action by
signs, words or publications to tar-
nish the image of Mahatama
Gandhi, the Father of our Nation,
be made a cognisable offence.
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“The publication of this book has

been held over because it was con-
sidered inadvisable to bring it out
while the ‘Emergency’ in Tndia
lasted. It ‘was feared that the book
might be prescribed and might land
its author in trouble, That this fear
was not altogether wunreal was
proved when, shortly after the
Emergency had ended, the author
received a package containing a
copy of his typescript which had
been intercepted in the mails by
the censor. Many of its passages
were ominously marked in red.ink
and the relevant pages ‘flaged ior
easy reference!
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~ “Gandhi belonged to the bania,
or trader caste, a people known for

images (Res.)
their shrewed business sense; and
try to make one weapon, even a
last weapon, do the work of two
" wag sound business sense...
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* “Gandhi-ko marne do, Ham ko
Makan do.”
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“. ..Then he broke his fast, by
taking a glass of fruit juice which
was handed to him by a Muslim
friend, Abul Kalam Azad...”

MR DEPUTYL-SPEAKER: One or
iwo instances would be sufficient. You
are giving publicity to that book, One
or two instances would be sufficient.

SHRI BHIKU RAM JAIN (Chan-
dni Chowk): He is trying to state
that a book is being sold, which is
derogatory...

MR. PEPUTY-SPEAKER: That is
correct, Not all. It is better that we
don't redd those things,

SHRI TAYYAB HUSSAIN: What
I am doing is this that I am just
giving reterenc%

MR. DEPUTY SPEAKER: You have
quoted 1 or 2. That is sufficient, ’You
go on,

SHRI TAYYAB HUSSAIN: There
is 'so much of material. I don't-think
any can be omitted, because on pag®
142‘.

.**Expunged as ordered by theChair., . . .
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MR. DEPUTY SPETAKER: No this
will not go on record, This will not
go on record, No. You come {o the
subject proper. Not necessary. No,
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MR, DEPUTY-SPEAKER: Mr.
Tayyab Hussain, you can  continue

next time. Now papers Laid on the
Table. Mr, Barot,

18.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CENTRAL EXCISF
RuLes, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

VAISAKHA 4, 1903 (SAKA)
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MAGANBHAI BAROT): I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) issued under the Cent-
ral Excise Rules, 1944: —

(1) Notification/No. 107{81-CE
published in Gazette of India dated
the 24th April, 1981 together with
an explanatory memorandum re-
garding extension of excise duty
concession for tyres manufactured
by Unitg from which clearance of
‘tyres is effected for the first time
during the period from 1st April
1976 to 31st March, 1984, [Placed in
Library. See No. LT—2415/81].

(2) Notification No. 108|81-CE
published in Gazette of India dated
the 24th April, 1981 together with
an explanatory memorandum re-
garding” extension of excise duly
concession for writing and printing
paper manufactured by integrated
pulp and paper mills (manufactu-
ring paper out of bamboo or other
wood pulp) from which the clea-
rance of paper or paper board is
effected for the first time during
the period from 1st April, 1979 to
31st March, 1984 [Placed in Library.
See No. LT—2415/81],

MR. DEPUTY-SPEAKER: The
House stands adjourned to reassem-
ble on Monday, the 27th April, 1881,
at 11 AM,

18.01 hvs.

The Lok Sabhae then adjourned  till

eleven of the clock on Monday, the

27th April, 1981/Vaisakha 7, 1903
(Saka).

**Expunged as ordered by the Chair,
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